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ORISSA ACT 3 OF 2002
THE ORISSA PUBLIC LIBRARIES AC'I‘, 2001

[Recieved the assent of the Governar on the 28th Febmary 2002 Sirst pubf:shed' In an .
extraordinary issue of the Onssa Gazettc, dated the Hth Marr:h, 2002 (No, 368})

AN ACT TO PROVIDE FOR THE ESTARLISHMENT OF ‘A NETWORE OF PUBLIC LIBRARYES
IN THB STATE OF ORISSA AND TO MAINTAIN, REGULATE, GUIDE, CONTROL,
SUPBRV'ISE INTEGRATE AND CONSULIDATE. THE LIBRARIES IN THE
STATE AS ALSO TO PROVIDE FOR A COMPREHENSIVE

_ RURAL . AND URBAN LIBRARY SERVICE IN THE
.. SiATE AND FOR ‘MATTERS. CONNECTED | -
~o7. . % . . THEREWITH OR INCIDENTAL THERBTO

_B_é it enacted by  the Lcgislature of the. State of Orissa in- the -Fifty-
second Year of the Republic of India as follows'

Shortlitle, 1 €3] ThlS Act ma}' be Called thc Or:ssa Pubhc Ltbrg,ries Act, '1‘001
extert agd [T

‘ AR T _':z PaiowdnLL
ment,

(2) It oxtends . to the whole of tho State of-: Omea.

.t T

(3)<It.shall Gome mto farcc on' such da.te as the" Sfﬂtc Govemment msy, by
ouﬁcatlon, tppomt

oot ’;_Z"' T T TI TR 4 A M

Deitoitions, . In }tns Act ; bnless. tho context otherwise. roqunes,—-« ;

.t
e

.-{;‘ P . ri-.l PR '.... oot

(a) “a!ded hbrary“ means a ﬁbrnry "Which 18" pon ‘0. pu‘ohc and declarcd

by the Director to be eligible for grant-m-aid from the Library

;. ~ .:Fund in~mecordance with the 'niles”‘made‘under; this”-Act, and
T mcludes & librsry wh:ch 13 rccewms grant-m-ald from Gown'nl:u:w.l:nq

gb) “bUOk" iﬂBlndBS-—- - ,‘l‘-.' - '_ Lt . el . T
i (@)~ every voluime, “'pdit or division’ af a volume and pamphlet, -
in any_ language;
(i) every shest of music, map, chutt of plsn separately printed
oI hthog-raphed and . =
(:H) ncwspapers pericdicals, Paintings, fim slidcs. paper manuscripts,
palm-leaf ‘manuscripts, micro-films and discs of  tapes wsed

for audio-visua] - information ‘or electronic uﬂormauon for tha
purpose of providing library services to the public;

(c) “City Library” means 3 publie Wobrary established or declared
as a (_}ity Library under sub-section (2) of section 10;

{d) “Counci” means the Orissa Public Library Councll constitued -
under section 3; :

(e) “Dircctor” means the Director of Public Libraries referred to in
section T; ’

(f). “Director, Culture means Director of Culture, Government of
Orissa ;

{¢) “District Library” means a 'Puhh;: Library establishcd as a
- Digtrict Library .under sub-segtlon (1) of section 10

*Hor the Bill, sec Orissa Gazerte, EXtracrdinary, dated the 11th December, 200%
{No, 2,409 ) '
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(B} “District lerar)' Commmee" means the Distrlct Library Commltteo
constituted under section 11 ; -~

(D “Gandhi Pathagar“' meaps 2 L:brary established by  Government
at Block Level ;

(j) “Gov'crnmcnt"‘means the State Goverament ;

- (k) “Library Authority” means the Crissa Puhlic Library Authonty
constjtuted under section 4; o

(I) “Library Fund" means the 01']858. Publu: Library Fund majatained
under section 12;

{(m) “Library services™ ‘means the services provided by a pubhc lerary
in relation to lendifig of books and réferencés,; abstracts, bibliogras
phies gand indexes of books and -access to- information recorded by
_electronic media ;

- {my **Prescribed” means prcscrlbed by rulcs made uuder thm Act;
(o) “Puplic Llhrary" means,-—

{a) a hbrary w‘hlch m opon 'to public and estabhshad or mamtai-
ned by the Government ;

(b) an aided :Library sdch a8 “libraries functioning under ot by

other dcpartments of Government open to the public and includes
a Gaqd%l agar. With its- branches  and dslivery statibna) if
44y, a ang other lbrary which may be declared by Govermment
from time to time, as a Public Library;

(p) *'Public I:lbrsry System®™ means an orgamc 1nterlinhng of all Pubho
Libraries in the State into a network to facimate hbrary scrwces in

_a systemau‘c and orgqn;ggd qunﬁ.

@ “Rajs Ram MOhan Rog lerary Foqndatngq" mcans lhc Ra]a Ram :
- " Mohd | Roy L:brary 'Foundatlon estal;l:shed by the Goveminent of
~-Tndia "of'expaision’ ~ of public library services in thecountry . .

(r) “State Library® means the library established by Governnwm at the
:!th;;te Capltal whlch has becn named as Hare Krushna Mahatah State
tbraty 3.~ . - & 07 o2 T

IH
(s) "Year” means the ﬁnanclal _ycar.
3 (I) For the purpose of advising the Governrnent on matters concemmg

the management and deyelo gmnt of public library. system. and. library services
in the State, t'ormulatlon o trammg ‘policies. and- programmes in relation

“toauch s atem and services and ‘such other matte:s relating thereto as may

be prescribed,” the Govetament may, by notification, constltute a Council to
be called the Qrissa Public I.lbrary Couucn

.

@ The Councll shall couswt of the. following members. namely'

i (2) the Minister-in-Charge of the Department of Tourism and Culture
(Culture) who shall be the Chairperson of ‘the Council;

(b) Secretaries to Government in the Departments of Tourism and Culture
(Culture), Higher Education, School & Mass Education, -Revenue,
Information & Public Relations, Panchayati Raj, Fmance and Infory
mation chhnology : .

~ {¢) Director, Public Libraries, who shall be the Member-Secretary ; and

(d) Fil‘t_een other members, to be nominated by Government as follows:—

() one from amongst the members of the Orissa Legislative ' Assembly;
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(i) one from amongst 1he members of Parliament representlng the

State of Orissa or any Constilusney thereof ;

{ili} cne from amongst the Chairpersons of Zilla Parishads in the
State ; '

(i) one who, in the opinion of Government, is an eXpert in public
library system and jibrary services ;

(v) onc who is the President ot Secretary of aliy llbrery association
in the State and hasrendered valuable service for the de\relopment
of library movement and éducation ;

(¥i) one from among;t the teachers of Post-Graduate Teachmg Depart-
: merit of Library and Information"Science of d]ﬂ’erent Umversrtles
mt a4 State -

Providéd thar 1he members specified in sub-clauses (iiij _rmd (v_i)' shall be
nominﬂted on rotaﬁun basis in the manner as may be prescrlbad :

(Pu) three representah\rcs ol‘ rural ardo;d llqrarles from lhree Revenue_

Divisions of the State as may be nominafed by concémed Revenie
Divisional Commissioper ; .

{viil} thre¢ eminent writers, of whom two shall be women. as may be
nommated by the Govemment 3

. \

(rx) two emment persbns from outlymg On%a speaking tracls acl'OSl _-i, -

the State border and -

. (%) ons represgntauue o,[ the. hook pnbhshcrﬂ as T3y be nommg.ted

by the Government

3) The term of office  of, thg procedure to be. followed in dmcharge of

their fhnh ons by’ and the ‘manner ogufng easual vg,mel_es among membren_-:

of'the e uﬁcﬂ sh’.allﬁc suehaa -may HreScri SRR
. . IR :“‘-' 2
Constitution ;Ihe Govel;nmqnt shagll, as s::onr 48 may be, ai'ter the eommeneementl "
f-,.‘-:mu" of tth ct by notification, constitute a body to. be called -the: Orissa” "Plblie

-

Authorty,  Library. ﬁmjfhoﬂty which. shall be-a. body corporate:having. pefpetual successids

and 4 common’ ‘seal with power,,. subpct to . the . pravisions:- of :ithis: Aect"dnd"

the rules made thereunder, to acquire, hold and dispose of property and to
enter into confracls and shall, by the _said_ name,. sie and be sued.. .

(2) The Library Authority shall consist' of— -

(6) the Minijster-in-Charge of the Department of Tourism & Culture
(Culrure)s. Who shall be the Chaupersorr H .

() the Secretary to Government in the Department of Tounsm &
- Culture (Culture), who shall be the working Chairperson ; aad

(¢) Director, who shalt be the Member-Secretary.

Powers and 5. Subject te the provisions of this Act, the rules made thereunder and
functions the general or special direction, if any, of the Government, the Library Autho-
gf;&ihomhmn rity shall exercise the following powers and perform the following functions,

namely: —

(a@) to evolve and, subject tothe approval of Government, finalise perss
- .pestive plans for the development of public library system and libraty
services in the State which shall he executed by it through the Director
and to co-ordlnate, and determine the standard of library services
from village level to State level ; :
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: (b) to sanclion the opening of Public leranes subject to availability
of funds; i .

(¢} to decide policy for the selection and puichase of books required by
Public' Libiariss in the Stafte and, For that purpose, comstitute
sub~committees in such manper and consisting of such persons 2s
may be prescrrbcd

(d) to set up such other sub-commrttccs as may be neccosa.ry from
time (o ume to regulate its work;

I(e) to approvc and submit to GovcrnIEIent, every Year, the audlted
statements of accounts and utilisation :certificates of -its l‘unds

. U) to accept endowments, tequests, donatioss,. grants. and transfer of
_’any movable and jmmoveble- properties. made. over to the Library
. Authority ; and :

-{g) to exercise such other powers and perform Such othcr functlons B8
. M3y be prescrlbed

6. (1) The’ Chalrpcrsnn shall be lhe head of the letﬂfy Authonty anrl

- he, or, in _his absence, the- Workmg . Chairperson: Shall preside "Over the

meatl.ngs of tho lerary Authorlty

T

(2) The Gha:rperson shall s ﬁer\nSe the lmplementatlon of policres and

ority. and. exercise - snch _other. powers and
pérforin_ sich’ other functions as mmay be pmscn‘bed B

.\'

. (3). The Chairperson -may, in- wrltmgs, delegatai diich of =his powers and
ﬂ:mctrons 89 he may consider necessary, to the ‘Workihg C—hall'pel‘ﬂOD

w Toi(1)y The Government- Cghall, for” the' purpose of carrying -out the .
objects. . of :'this" Act, - coﬂShltrteJ a -separate’ Drrcctdrate to be. called the .

Directorate  of Public Libraries; “which shall "be headed by the Director
of Public Libraries referred to in sub-section (2) and shall comsist of such
other - Officers and employeas ‘aé may be presoﬂbed by ‘way of restrocturing

the - posts. . altached :to “the Library” Section' of the existing Directorafe of '

Culture -:of the Government "2nd . State L\braty mth the ataﬂ’ cominulna

aga.mst \thosc posr.s m the prascnbed mhmmr

l‘

- (2) 'l'he Director, Culture shall be the Direttor “of Public L!brarlos.

8. Subject to the conirol of the Geoyvernment, !he Director sha]l-—

(4) be resp'misible to- implement the plans, policies, schemes and
programmes of the Library Authority ; and

(&) subject to the provislons of this Act, exercise such powers and
perform such functions as may be prescribed.

9. (1) The State Library shall be headed by the D:rector of Public
Libraries, who shall be not below the lank of a Class-} Officer.

(2) The State Library shall functlon as a reference lerﬂry and pot

as a Jending library in respect of the books therejn, excépt in cases of
inter-library lpan:.

10. (1) The Government may, by not:ﬁcatmn, eslgbitsh & District Libracy

- In the headquarters of every distri¢t and, for the purpose of this section,

a District Library estahlished by Govcrumcnt prior to the commencement

;.'J{i th:: tAct shall be deemed to be & District Library established undef
s Ac
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- (2) Where the population of any city, town or any other nrhan area
is two lakhs or more, the Government may, by notification, establish in
‘that area a City Library or declare an existing [ijbrary, which is established
by It, to be a City Library, nolwithstanding that a District Library is already
existing in -the concerned district.

11. (I) The Government may, by notification, constitute, in the prescribed
manner, 8 Committee in each district to bc called the District Library
Committee to look after the management of library services in the district.

(2) The term of office of, the proceduie to be followed in discharBe
of it functions by, and the  manner of - filling casual vacancies amonpg,
members of the District Library- Committée shall be such as may be
prescribed. . .

12. (1) The Library Authority sball have a fund called the Orissa -

Public Library Fund to which shall be credited—

(a) grants made by Government, Raja Ram Mohan Roy Library
Foundation and other sources fcr the purPose of library services
in the State s : -

., . (b). contributions, donations and gifts made by any person ;

“(¢) endowments, donations and .‘bequests as - may be .made by any
v non-fesident Indian any Corporate House;.and.. . ...

(¥) interest on fixed diposits and receipts from’ any other source.

(2) All'moneys credited to the Library Fund ‘shall b& deposited in ‘such
Nationalised or ‘Scheduled Banks or invested:in 'such manner ind shall be
operated in’ such manner, as-may be presoribed.

(3. Thé money in the Library Find shall b¢ utilised for - carrying out
the purposes of this Act, = S SR, -

 (H)The Director shall keep a proper account of the rcc;:ipﬁgéhd ejpénditum.

13. (J) The Direstor shall keep regular actounts of receipts to, and disburses
‘ments from, the Library Fund, under the direction of the Chairperson . of the
Library -Authority, - in such.manner 28 may be prescribed. AT

(2) The accounts of the Library Authority apg the Li&aw" 'Fund shall
be subject to audit under the Orissa Local Fund Audit Act, 1948,

. (3)'The audit” report shall be presented by the Director to'the Chairperson
and copy of the same shail be sent to the Government with a note of action

14. Every person who isin charge of the management of a Puplic Library
shall submit such reports and returns and furnish such jnformation as the
Direotor may from time to time require, to the Director or any other officer
authorised by himin this behalf.

15. The Director or any other officer authorised by him or by Government
in this behalf shall have power to inspect any Public Library or any institution
attached thereto, for the purpose of satisfylng himself that the provisions of
this Act and rules or orders made thereunder are carried out.

16. The Director shall, within six months from the end of every year,
prepare an annual report and the progress made by the Library Authority in
providing library services in the State in tbat year and submit it to Govern-
ment together with such information and particulars as may be prescribed
which shall be laid on the Table of the Orissa Legislative Assembly.

17. On and after the commencement of this Act, the Government may,-

for the purpose of proper and effective mamagement of Publiz Libraries i
the State, by notification,— ‘ :

(@) transfer any Gandhi Pathagar to a suitable registered vo'luntary'organisa-‘

tion and make provision for grant-in-aid in respect thereof ; and

(b) amalgamate two or more Public Libraries into a single Public Library,
in accordance with the rules made under this Act.

Orima Act
5 of 1948.
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18, No aet or proceedings of the Council, Library Authoerity or a District

" Library Committee shail bz iovalid on the ground only of the existence

of any vacancy amongst its members, any -defect in the constitution thereof..

19. (1) The Government may, by notiﬁéption., make rules for’ carrying out
the provisions of this Act. -

(2) In particular and without prejudice to the generality of the foregoing

. powers, such rules may provide for all or any of the following matters, pamely :—

(@) other matters relating to Public Library system and library services -in
the State on which the Council may advise the (Government uander

sub-section (1) of section 3 ;

(6) the manner of nomination on rotation basns under the proviso to "clause
(d) of SUb-Secuon (2) of section 3 ; )

() the term of office of the Council, procedure to be followed by it and
the ma2aner of filling casial vacancies thelfein undcr sub-section (3} of
section 3 ; .

(d)prowsmns, if any, subject to wh:ch the Library Authority shall exercise
its powets and perform its functions, .manner and composition of
sub-committees 8ngd othe: powers and functions of the Library Authority
under sectmn 5;

{¢) other powers and t’unct:ons of the Chairperson of lerary Authonty
under sub-section (2) of section 6 ;

{f) other officers and employecs of the D[rectorate of Pubhc lerar:es.
the magner of  restructuring the post and staff of the Ditectorate of
Cuiture and the State Library ander sub-sectlon (1) of section 7 and
the qualification and expenence ofother officsrs dnd employees of the
Directorate ; :

- (g) powers and hmctiona' of the Director, under-clause (b) of section8;

(#) the ‘minner ofconstrlutlon of District Library Committee, the term of
office of its mernbers, the procedure to-be followed in . discharge ‘of
its functions and..the manger- cof filling, casual vacancies ., therem under
section 11.; T -~ ey

(i) the: Baaks in which the moneys of the lerary Fund shall .be: deposncd
t{he manner .in which such- moneys may be invested including the
manner of operation of such diposjts and investments, under sub-section |

(2) of section 12 ;

() the manner of keeping 'aceounts 6f feceipts to, and dlsbursements from,
the Library Fund under sub-section (1) of section 13 ;

(k) the information and Pparticulars to be accompanied with" the agnual
report of Library Authonty under  Seection 16 ;

(D) the ‘manner of transfer of. Gandhi Pathagar and amalgamanou of Public
lerarles under sectlou 17: .

(1) the prohs]ons govermng the grant- in-aid to a:ded libraries and the
eligibility therefor undec clause (3) of section 2 and section 17 ; and

() any other. matter which is required to be, or may be, presctibed.

20. (1) if agy difficulty arises in giving effect to the provisions of this
Act, the Governmeut may, by order published in the Gazette, make
such provisions not inconsistent with the provisions of this Act, as
appear to it to bc necessary or cxpedient for removing the d1ﬂiculty°

Provided that no order-shall be issued under this sectiom after the expiry
of a pericd of two years from the date of commencement of this Act.

2} Every ocder made nader this section shall, as soon as may be afteritis
made, be laid before the Orissa Legislative Assembly.





